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SHRI A. D. MANI (Madhya Pradesh): 
Sir, the hon. Minister has mentioned that 
ex gratia payment lias been made to the. 
families of the victims of ithis accident, r 
know, sir, that this ex gratia payment is 
only Rs. 500. I would like to ask the 
Minister whether his attention has been 
drawn ito tin feet that in the case of the 
widow of the pilot who lost his life in the 
HF aircraft accident the other day in 
Bangalore, as much as Rs. 1,50,000 was 
paid as compensation. May I ask the 
Minister whether, in view of the fact tlia-
!: these accidents are occurring almost 
cons tan t ly  on the railways, penal 
compensation would be paid to the 
families of the vict'ms? And how is (the 
compensation amount decided? I would 
like the Minis-tcr to throw some light on 
the principles governing the payment of 
compensation to the families  of   the  
victims. 

SHRI MOHD. SHAFI QURF.SHT: Sir, 
the ex gratia payment is quite apart from, 
and without prejudice to, the compensa 
t'dii c la ims payable undei section 82 of 
the Indian Railways Act which can be an* 
amount up to a maximum- of Rs. 20,000 in 
respeot of any one person who has been 
injured or who died as a result of an 
accident to a train carrying passengeis. An 
ex gratia payment of Rs. 500 is im-
mediately given to the family of the dead 
for cremation purposes. It varies from Rs. 
200 to Rs. 300 in the case of those who   
sustain   injuries. 

DR. (MRS.) MANGALDEVI 
TALWAR (Rajasdian): Sir, it has been 
stated that similar accidents due to human 
failure have taken place before, not very 
far off in the past, I would like to know 
from the hon. Minister what deterrent 
punishment has been given to those who 
have been the cause of ithis mass murder 
and who repeat this kind of neglect in 
duty. It is really human failure which is 
the cause of an accident like this when a 
train is standing and another comes and 
rams into the standing train. Sir, ithis Is a 
very serious matter. I would like to know 
from the hon. Minister what deterrent 
punishment the department has given in 
the past and what they are contemplating 
to give this  time. 

SHRI MOHD. SHAFI QURESHI: Sir, I 
do not have this information at present as 
to what punishment has been given to the 
erring staff in previous accidents. I will 
collect it and lay it on the Table of the 
House. With regard to the question what 
punishment will be meted out to the 
people involved in this recent accident, as 
I said, the Additional Commissioner- of 
Railway Safety is looking into the matter 
and after he gives his report, it will be 
decided. 
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